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PART "IV

Am. or-the Gufamt Legisl~ture and Ordinanc. promulgated ad
~ Regulations made by the Governor.

The following Act of the Gujarat Legislature having been assented to by the
GovemQr on the 5th March, 1991 is hereby published for general information.

R: M. ~HTA,
! Secretary to tlie Government of GuJarat,

Legal Department
....

GUJARAT Acr NO.3 OF 1991.
.' ,

(First published, after having receiv~d the assent of the Governor in .the
"Gujarat G"overnment Gazette" on the 6t4 March, 1991).

AN ACT

- further to amend the Bhavnagar University Act. 1918. "
." . "

It isner~bY' enacted in the Forty-seeond Year of the Rep1.1bHc of India ns(
follows ;,--"""" . I

L This Act maybe called the Bhavnagar Un.i~ersity (Amendment) Act, i9Q1.Short tit!e~

~nj.26 of 2. In the Bbavnagar University Act.
.

1978 thereinafter referred to as "tbe' Am elm t
(1)"8'" ,. . - . en en

. . principal Act"). fusection 2. in clause (3), for tbe words "leading to a degree".of section

tbe words «~leadingto a diploma orqegree" ghat1be substituted. -;6 ~fG~7S.
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~~ 3. In the principal Act~ill section I<f.Jn sub-section (6), after the -words"m
~ ~G:j. absence of tbe Pro-Vice~Chancellor".the words '''one of the Deans or" shaH be
26 of. 1978. in~rted.

AlIlendment
of section
20 of. Gllj.
26,0£)978.

..

4. In the principal Act, in section 20, iIisub-sectiQn (1),--

(1) ,after clause (vi), the fo.llowing clause shall be inserted, namely:-

"(vii) two principals of colleges to be nominated by the Vice-Chancellor
by rotation, in the manner specified by the .Btatutes";

. (2) in theproviso,-

I
(a) for the brackets and figure "(vi)", the brackets and figure "(vii)" shall

be substituted; ,

(b) for the words '''or, as the case may be, <rHead of the recognised
institutions", the words, "a Head of the'recognised in&titution or, as the case
may be, a Principal of a College" sh~ll be substitut~d. .

Amendment 5. In the principal Act, in section 30, in clause (v), for .the words "specialised
of section studies", the words "specialised . studies, PosH~raduate centres in affiliated
30 of Guj. II " h 1] 1;.- bsti

'
tuted

'. -
26 of 1978. co eges s 81. uc SU .

Substitution 6. In the prinCipal Act, for section 43, the follC\ving section shall be subsu-
of section ruted name '

y '-
. 43 of Guj. ' J..

26 of 1978.

J?cret.
pduate
instrUction,
teachingand
traiDiDg.

-

"43. Within the University area all post-graduate instruction, teaching and
training in such subjeCts as maybe prescribed by the Starutes shall be conducted

- by the University or subject to control of the University, by such affiliated
colleges or institutions as may be prescribed by the Statutes.". ./
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